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& /J-ce7 	JVder dated: 23.03.2006 

.Q. 
j 	,. 	 In rriidst of a recrlitment process, the - 

' V 

---.--_. 
'Y 	Applicant, herein, has represeribd to the a.ithoritis 

for giving consideration to his case for easons 

. C 	 stated therein. During midst of the recruitment 

))CC- 	process and during the perency of his reprserita- 

t ion, the App licait has appr oached this Tr iburia 1 

with the present Original Application filed uier 

ction 19 of the !.ministrative Tribunals Act,1995. 

this case is prematue, for the 

said  

Accordingly, this case stands dipoec1 of 
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Notes of the Registry 	 Orders of the Tribunal 

at the admission stace, with direction to the 

Rsooridents to complete the eelection orocess 

exeditious1y.and, while doing so, they should 

keep in mind the grievances of the Ap7licait ,as 

raised in his representation and in this 	i7inal 

App licat ion. 

with the aforesaii obs-rvatjon and directi;n, 

this O.A. stands disposed of. 

Send copies 3f this order to the Respondents, 

along with copies of the O.A., and free copies 

of this order be handed-over to Mr • D. .K .Mohanty, 

I. Counsel appearinq for the Appi.icant and to 

Mr. U.3.1-4ohapatra, 	4d. Sr. Standing Counsel for 

the Union of India; on whom a copy of this 

has alread.r been 3er7ed. 

Me:iberid iclal) 


